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SHRI YOGINDER K. ALAGH: This is
the revolution of the earth around the Sun
in 365 days and is not affected by the Sun
spot cycle.

THE DEPUTY CHAIRMAN: There is a
revolution and there is revolving. There are
two things. Okay, now, let us move to the
next question.

Revival of Burn Standard Company
Limited

*162. SHRI DIPANKAR
MUKHERIJEE: SHRI BRATIN
SENGUPTA:
Will the Minister of INDUSTRY be
pleased to state:

(a) the status of revival plan of Burn
Standard Company Limited;

SABHA] to Questions 12
(b) whether Draft Rehabilitation
Scheme is being circulated for the

consent of all concerned;
(c) if not, the reasons for the delay;

(d) whether Government/
Management have formulated any
revival scheme in consultation with the
Operating Agency; and

(e) if so, the salient features of the
scheme and by when it is likely to be
approved by Government?

THE MINISTER OF INDUSTRY (SHRI
MURASOLI MARAN): (a) to (e) A statement
is laid on the Table of the House.

Statement

(a) to (e) BIFR has directed Industrial
Investment Bank of India, the Operating
Agency (OA) to prepare a draft rehabilitation
scheme for circulation. A draft rehabilitation
scheme is under preparation by OA in
consultation with Government, management
and other concerned parties. The question of
approval would arise once the scheme is
finalised.

SHRI DIPANKAR MUKHERIJEE: Back to
the ground from a new solar cycle. This is an
old plant. This is a plant which manufacturers
wagons and refractories covering four
States—West Bengal, Bihar, Tamil Nadu and
Madhya Pradesh. This was referred to the
B.LF.R. in November, 1994. I am aware that
the Ministry is very seriously considering var-
ious options for making a rehabilitation plant
for this unit. As we all know, and the hon.
Minister also many a time said on the floor of
the House, the time is the essence of any
revival. If the time is the essence, my question
relates to the time factor only. As far as |
could see from the B.LLF.R. hearings, there are
hearings on 29th January, 1996, 5th July, 19%
and 17th October, 1996, and on all these
occasions, the Bench had asked the
Government to take not more than two
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months' time for preparation and circulation of
the rehabilitation plant. A consultant, Dastur,
is already there. My first supplementary to the
hon. Minister, knowing the time is the essence
of revival, is, should we not fix up a time-limit
for circulation and approval of this revival
scheme?

SHRI MURASOLI MARAN: Madam, this
company is of a tragic story right from the
year 1976. It was one of the sick private sector
undertakings which has been taken over by
the Government. From commanding heights
of the economy we started acquiring sick
units. In fact, most of the losses for the
Government are incurred because of sick
units. Right from 1976, the company is
incurring loss. It was referred to the BIFR on
2<th November, 1994. Negotiations are going
on. We are discussing with the operating
agency. Last time we met was on 28th/July,
1997. They have been asked to give the draft
revival scheme within a month. After a month,
after receiving the draft revival report, we will
start further discussions with them.

THE DEPUTY CHAIRMAN: Second
supplementary.
SHRI DIPANKAR MUKHERIJEE:

Madam, I still believe, there has to be a
certain time-frame.

Anyway, I come to my second sup-
plementary. Incidentally, two days back, I had a
discussion with the railway officials. One of the
problems of this company is working capital.
During the time it is under reference to the
BIFR, and till the revival scheme is finalised, if
there is no non-Plan support, it becomes
further* sick. It gets further and further
weakened. The Railway Ministry has been
pressurising that the deliveries are not in time.
Now, the deliveries are not in time because of
the lack of working capital. Moreover, if the
deliveries are not in time, the company loses its
credibility further in the market.
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to Questions 14

under these circumstances, till the re-
vival scheme is finalised, would the hon.
Minister kindly assure us that the neces-sary
budgetary support, non-Plan support, for
working capital, as a ‘'holding-on' operation,
would be given to the company?

SHRI MURASOLI MARAN: Madam, I
agree with the hon. Member. The performance
of the BSCL is very much dependent on the
orders for wagons' by the Railways. The
company would continue to perform well, as
long as it has sufficient orders from the
Railways. I would like to inform the hon.
Member, in this connection, that the
Government has already provided funds for
debot-tlenecking. A sum of Rs. 4 crores was
provided during 1996-97 as a crucial
balancing fund. This is for investment in
machinery, major repairs and replacement.

Out of this sum of Rs. 4 crores released last
year, I think, they have spent Rs. 2.5 crores.
Some amount is left. Again, another sum of
Rs. 5.25 crores is likely to be provided this
year.

SHRI DIPANKAR MUKHERIJEE: Very
good.

SHRI MURASOLI MARAN: We have
been pleading with the Planning Commission
and the other departments for sanction of the
amount. We will sanction the amount as soon
as possible.

SHRI DIPANKAR MUKHERIJEE: Very
good. Thank you.

SHRI R.K. KUMAR: Madam, my
question is not directly related to this
particular company, but it is about the
sickness, in general.

This company became sick. It is then
referred to the BIFR. The reference is made
in Form 'A’, which is an elaborate form. One
of the important questions which has to be
answered in the Form 'A' is: how far the
Government's policies, Government's
economic policies, are responsible for these
companies becoming.
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sick. I would be grateful if the hon. Minister
could get the information from the BIFR as to
how many companies, during the last three
years, have become sick because of the
economic policies of the Government of
India.

SHRI MURASOLI MAR AN: Madam, it
would require a separate analysis. Everybody
is responsible for this sickness. I think the
SICA is being restructured now. It is before
the Standing Committee of Parliament. The
hon. Member can give his suggestions to that
Committee.

SHRI SATISH AGARWAL: What is the
use of giving suggestions?
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SHRI MURASOLI MARAN: I entire, ly
agree with the hon. Member. A lot of time is
taken. There is delay. The time overrun is
resulting in escalation of the cost. That is why
the SICA is being restructured. It comes under
the Finance Ministry, Madam. The Bill was
introduced in Parliament and if is now before
the Standing Committee.

THE DEPUTY CHAIRMAN: He is asking
about the time; how much time it would take?

[RAJYA SABHA]

to Questions 16

SHRI MURASOLI MARAN: It is for the
House to decide. It is before the {Standing
Committee.

SHRI SATISH AGARWAL: Mr. Minister,
why are you giving a wrong impression to the
House? The term of the Standing Committee
on Finance had expired on 31st July, 1997. It
has not been reconstituted. (Interruptions)

SHRI MURASOLI MARAN: It will be
reconstituted.

SHRI SANJAY DALMIA: One of the
ways in which the company can be helped is
by placing more orders for wagons on the
company. Of course, it has to be provided
with a working capital because if a company
is sick, one way of reviving it is especially in
terms of Government purchases, to give it
some more orders than the normal, of course
at competitive prices.

Secondly, they are also in the refractory
field. Will the Government like to explore the
possibility of placing extra orders from the
Steel Ministry, steel plants, so that they can
get an extra share of orders for supply of
refractories at competitive prices.

I want an assurance from the Minister that
they will give' special consideration to these
two areas.

SHRI MURASOLI MARAN: The hon.
Member has given a very good suggestion.
We are already talking with the Railway
Ministry. We will talk with the Steel Ministry
also to get more orders.

SHRI SURESH A. KESWANI: Madam, the
Minister has just said that some amount of
money has been provided for purchase of
equipment etc. and than some more money for
purchase of equipment would be given. The
basic thing is that the company is running
short of working capital. When the Govern-
ment is providing long-term finance for long-
term
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use, is it the intention of the Government"! that
the long-term finance should be put to short-
term use? The company needs working capital.
The operating agency is usually behaving in thd
manner in which the IDBI has behaved. Four
years have passed, and nothing has happened. It
has not been able to come up with a report. Mos
operating agencies, regardless of which
financial institution is doing this job, are treating
the sick companies in the same way. There is no
application of mind. There is no realisation. Will
the Minister please take some pains to see that
the operating agencies are under control, that
they have some accountability and that they
behave which is the need of the hour?

Thank you.

SHRI MURASOLI MARAN: Madam, the
hon. Minister is right. There are some
irreconcilable problems with regard to the
company because one agency says, "You
close down seven units" and another agency
says, "You close down three units." At the
same time, they want infusion of fresh money
and other reliefs to the extent of Rs. 677
crores. Even then, there will be formidable
problems. Even after spending Rs. 677 crores,
we cannot run the company in tact. We have
to close down a number of units.

So, Madam, finally they have given one
month. The OA will give a draft revival
scheme. We will study it. I think it will be the
final time.

SHRI JAYANT KUMAR
MALHOUTRA: I think the Government is
not very clear about this whole issue of
industrial sickness and whit it should do with
sick units. This is not a problem that has
happened only in India. It has happened in
other countries, even In developed countries. I
find that one of the key areas which we have
been discussing in the Standing Committees
also is lack of management in some of these
companies. Money Is being provided both for
long-term and short-tern requirements

[4 AUGUST, 1997)

to Questions 18

sometimes to meet the labour costs and some
other times to meet wages. But no
management exists in most of these com-
panies. From my experience, I can tell you
that sick companies need a better quality of
management to turn them round. Unless the
Minister applies his mind to this very
important field of providing a proper
management to these companies, just
providing something in driblets and getting it
going is going to be a great burden on India.

If you recollect the example of British Steel,
it was very sick. They got some of the best
managers from America and put them in place.
The company has turned round in three years.
But there was a 28th July, 1997 during the
current kharif procurement season 1996-97
and rabi procurement season 1997-98. A
statement giving statewise procurement of rice
and wheat is annexed as Statement-I (See
below)

(c) The annual requirement of rice and
wheat for the Targeted Public Distribution
System is estimated at 17.50 million tonnes.
The stock of foodgrains of 20.45 million
tonnes, in the Central Pool as on 1.7.1997 is
thus sufficient for meeting the PDS
requirement of the country for more than one
year. It needs to be noted that Rice
procurement Season shall be starting from
1.10.1997

Statement-I

State-wise procurement of wheat/rice (in-
cluding paddy in terms of rice)
In lakh Tonnes

State/UT Wheat Rice
1997-98 1996-97
(Upto (Upto
28.7.97) 28.7.98)

Contributing to Central
Andhra Pradesh — 44.44
Arunachal Pradesh — —
Assam — 0.01
Bihar Neg Neg
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Now, Shri

second supplementary,
Narayanasamy... (Interruptions)...
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SaaHTafe : 1 Rigrd Tel & o 3R pedl &
g8 fugia 81 € I in a parliamentary

democracy, Chair is the only dictator.

SHRI SURINDER KUMAR
SINGLA: ...dictated to run democracy.

THE DEPUTY CHAIRMAN: Let him
speak. It is his last day in this House. Let us
have some consideration for him. We all wish
that he should come back.

SHRI SUSHILKUMAR
~SHAMBHAIJIRAO SHINDE: He will come
back within 30 days.

THE DEPUTY CHAIRMAN: We all hope
that he comes back. At the moment, let us
give him the best opportunity.

SHRI V. NARAYANASAMY: Madam, the
hon. Minister is trying to paint a rosy picture
as far as the stock position of wheat and rice is
concerned. According to him, the stock

position in,

19971 to Questions 22
respect of rice and wheat is 9.46 MT and
10.99 MT respectively. As far as the PDS is
concerned, in several States there are
complaints to the effect that the required
quantity of rice and wheat is not being
supplied by the Food Corporation of India.

The present Government has announced a
subsidised foodgrains scheme whereby people
holding red-cards would get 20 kg. rice per
month. Unfortunately, people are not getting
even 3 kg of rice under the new PDS scheme.
The hon. Minister should explain to us why,
in spite of having sufficient stock, we are not
able to distribute the required quantity of
wheat and rice to the State Governments
under the new PDS. The hon. Minister says
that we have got sufficient stocks for this year.
But the question is, the States are not getting
the required quantity of wheat and rice.
Various States have made this complaint. I
would like to know from the hon. Minister as
to what system he is going to adopt for the
purpose of supplying wheat and rice
according to the quantities required by the
States Governments.

S1. ¥gde g RE : HEIed, 15, 1997 |
crice ufers RSeiiege Rew @r] gen
afer wrdenfe farer gomelt Ao Bi)
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1 % gRaRT & fog siR
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to Questions 24

BT o7 fh 3R MY 59 4Tl BT WY St ©
169, T8 AH FITIT Bl ...(FIIT). .

Madam, we can club Q.No. 169 also with
Q.No. 163.

THE DEPUTY CHAIRMAN: We will see.

2N} Tgaw gare g : off gt I, 169 1 3y
T8 I ...(agm)....
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ThHellh UgT Bl

Sick Sugar Units in the Country

*164. SHRI IQBAL SINGH: Will the
Minister of FOOD AND CONSUMER
AFFAIRS be pleased to state:

(a) the number and the names of
chronically sick sugar units in the country

[4 AUGUST, 1997]

to Questions 26

with accumulated losses particulary in the
state of Punjab; (b) the reasons
therefor;

(c) the details of the schemes formulated
by Government for revival of such sugar
mills;

(d) the details of assistance rendered to
each of the sick units during the last three
years; and

(e) the steps being taken or proposed to be
taken by Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND
CONSUMER AFFAIRS (DR.
RAGHUVANSH PRASAD SINGH): (a) to
(e) A statement is laid on the Table of the
House.

Statement

(a) and (b) The sugar units in the country
are grouped in three sectors, namely private,
public and cooperative. The sick sugar units
belonging to private and public sectors are
covered under the Provisions of the Sick
Industrial Companies (Special Provisions)
Act, 1985. According to the Board for
Industrial and Financial Reconstruction
(BIFR), established under the provisions of
this Act, 34 sick sugar companies have been
registered with them from 1-1-1987 to 30-6-
1997 under the. provisions of this Act. The
names and the accumulated losses of these
companies as, reported by them at the time of
their registeration with BIFR, are given in the
Statement-I (See below)

According to the BIFR, problems relating
to production, marketing and finance, are the
reasons cited by these companies for their
sickness.

(¢) to (e) The BIFR has sanctioned
rehabilitation schemes for 9 sick sugar
companies. Out of these, 6 companies



